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of Fishing Products Inter Agency Transfers 
became exigent for redeployment of staff. 

Resettlement and Rehabilitation Plan Re-

lating to Sardar Sarovar Project 

2206. DR. MAHESH CHANDRA 
SHARMA: Will the Ministrcr of WEL-
FARE be pleased to state: 

(a) whether a Master Plan for Resettlement 
and Rehabilitation has been prepared 
rcgardcing the Project Affected persons 
(PAPs) in relation to Sardar Sarovcr 
Project; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF WELFARE 
(SHRI BALWANT SINGH 
RAMOOWALIA): (a) and (b) Yes, Sir. 

(c) The Master Plan contains detailed 
implementation Plan prepared by the 
Governments of Gujarat, Madhya prad-csh 
and Maharashtra in respect of project Affected 
Families of their States. While the 
Governments of Gujarat and Maharashtra 
have produced the details for rehabilitation 
of project Affected Families upto EL-455 
ft., the Government of Madhya Pradesh has 
provided their plan only onto EL-436 ft. 
The Gujarat Governemnt plan covers rehabili-
tation of ouitees from Madhya Pradesh and 
Maharshtra in Gujarat as well as their 
own PAFs to be resettled in Gujarat. 
Madhya pradesh and Maharashtra hnvv 
restricted their plans of rehabilitation of 
oustees to be settled in their respective 
States only. As per these Master Plans, the 
rehabilitation and resettlement is expected 
to be completed by 1997-98. 

 

 
Fifteen Point Programme for minorities 

2208. SHRI IQBAL SINGH: Will the 
Minister of WELFARE be pleased to 
state: 

(a) the performance of various States in 
the implementation of 15 point programme 
for minorities; 

(b) the State-wise and year-wise details 
for the last two years; and 

(c) the effective measures being taken by 
Government for upliftment of minorities 
in the country? 

THE MINISTER OF WELFARE 
(SHRI BALWANT SINGH 
RAMOOWALIA): (a) and (b) Consli-
datcd progress report compiled on the basis 
of reports received from States/UTs and 
Ministry of Home Affairs for the period 
ending 31.3.95 and 31.3.96 is annexed. (See 

Appendix 178, Annexure No. 48] 


